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[Shrimaii Sheila Kaul] 

of the Delhi Development Act, 1957 

(61 of 1957), this House do proceed to 

elect, in such manner as the Chairman 

may direct, one member from among 

the members of the House to be a 

member of the Advisory Council of 

the Delhi Development Authority. 

The question was put and the motion ivas 

adopted. 

THE  DEPUTY     CHAIRMAN:  Special  

Mentions.   (Interruptions). 

RE. DEVELOPMENTS IN AYODHYA 

 

SHRI S. JAIPAL REDDY (Andhra 

Pradesh): The Home Minister should respond 

to the ... (Interruptions) What is the 

procedure? (Interruptions) . 

 

SHRI DIPEN GHOSH (West Bengal) : 

The Allahabad High Court has passed an ... 

(Interrtiptions). What is going on? What 

action the Government has taken to enforce 

the High Court order?   (Interruptions). 

SHRI S. JAIPAL REDDY; What is the 

procedure?   (Interruptions). 

SHRI DIPEN GHOSH: Madam, it is an 

insult to the Constitution and.. 

(Interruptions,). 

 
†[] Transliteration in Arabic Script. 

 

Njthing doing. I will not go beyond certain 

rules. (Interruptions) I am not permitting. 
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THE DEPUTY CHAIRMAN: Just because 

you have got a loud voice... (Interruptions). It 

* will not go on record. No, please sit down. 

If did not permit your leader I am not 

permitting anybody in the House. Just getting 

up with a loud voice... (Interruptions'). There 

are certain rules. I gave promise, but you were 

not there in the House. 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL: This is our right. We are not 

allowed to speak. 

THE DEPUTY CHAIRMAN: When I 

identify you, you will be allowed to  speak. 

THE MINISTER OF HOME AFFAIRS 

(SHRI S. B. CHAVAN): Madam Deputy 

Chairman, till about 11 o'clock, I had been 

waitnig for the UP Chief Miniter's reply to my 

letter which I had sent to him yesterday 

requesting him to stop the construction work 

forthwith and implement the orders given by 

the Court. Just now I have reeeived a fax 

message from the Chief Minister of UP saying 

that he has already given orders to the District 

Magistrate and the SSP of Faizabad to 

implement the order interim order given by the 

Lucknow Bench of the Allahabad High Court.   

(Interruptions). 

SHRI S. S. AHLUWALIA; They were 

thrown out of the ... (Interruptions). They 

were not allowed to enter...   (Interruptions). 

SHRI SURESH KALMADI (Maharashtra): 

Madam, they are not allowed to enter there... 

(Interruptions) ... 

SHRI S. S. AHLUWALIA: Madam, the 

District Magistrate of Faizabad was thrown 

out of the place... ... (Interruptions) ... 

SHRI        YASHWANT SINHA 

(Bihar): The UP Government is playing a cat 

and mouse game. That is what they are doing. 

The Home Minister is unfortunately falling in     

the 

trap. This is an unfortunate situation. Every time 

he gets in touch with the Chief Minister of UP, 

some assurance or the other is given.  We learn 

from the newspapers this morning that the 

Collector of      Faizabad has    clearly said that 

he did not receive any instructions  from   the 

UP  Government despite the fact the two 

Ministers of the UP Government visited 

Ayodhya. They      gave   no     instructions  

about stopping  the work.   I  would like to know 

when exactly     these     instructions were given, 

We know that yesterday in the Supreme Court 

the UP Government had said that they were not 

in a position, their   officials were not  in  a  

position  to  even approach the site.      This is 

the helplessness of the  UP     Government.   

What is    the worth of the    word of the UP 

Chief Minister?   what   is   the. worth?   Does 

the word of the Chief Minister have any weight? 

The time has come   for the    Government of 

India to act.  If the  Govemrnment  of India  does  

not act, then the      Government of  India will be   

responsible... (Interruptions) 

THE DEPUTY CHAIRMAN: Please 

(Interrtiptions) .. I am adopting some procedure.   

But     allow  me  to   adopt that     procedure.     

Please.. (Interruptions) ... 

 

SHRI SUBRAMANIAN SWAMY (Uttar 

Pradesh): The VHP is a terrorist 

organisation...   (Interruptions) 

THE DEPUTY CHAIRMAN; Jaipalji. Mr. 

Jaipal Reddy has sent me a note.     He wants 

to say something. 

(Interruptions)... I will permit you. Let him 

say.     He has written to me. 

(Interruptions)... 
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SHRI SUBRAMANIAN SWAMY: We are 

dealing with a terrorist organisation. The 

Vishwa Hindu Parishad is functioning like a 

terrorist organisation. What is the meaning of 

sending them a telex? They are not going to 

understand. Their Head has already declared 

that they would not care for the court. The 

Government of India should act.. (Interrup-

tions) .. There is nothing wrong. The Chief 

Minister is a tool. The ruling Government is 

the RSS... (Interrup-tions) ... 

†[] Transliteration in Arabic Script. 

SHRI S. JAIPAL REDDY: Madam, it was 

on the 27th April that the Government of 

India sent a joint delegation of Members of 

the NIC Star ding Committee and Parliament 

tc Ayodhya...   (Interruptions) ... 

THE DEPUTY CHAIRMAN: Mr. Jaipal 

Reddy, for heaven's sake, dont go into the 

history. Talk about what happened today. I 

will not permit a long speech. I am just telling 

you. Let us not go into the history because the 

time of the House is also important...   

(Interruptions).. 

SHRI CHATURANAN MISHRA; This is 

precisely what I wanted to say... 

(Interruptions) .. . 

SHRI S. JAIPAL REDDY: Madam, let me 

follow your instructions. It was on 27th April 

that the Committee headed by Mr. Bommai 

made a report to the Government of India and 

that Committee recommended that £ meeting 

of the NIC be convened im-mediaely. I would 

like to know as to why the NIC meeting was 

not called then. And now we are faced with a 

piquant situation. The Allahabad High Court 

gave orders. The VHP says openly that the 

order of the High Court will not be complied 

with. And what is worse, the VHP gave a call 

for demonstration before all the District 

Courts in UP. Such contempt of court has 

never been committed by any outfit in the 45 

years... (Interruptions) ... 

SHRI YASHWANT SINHA: They have 

burnt the effigies of the judges. 

SHRI S. JAIPAL REDDY: There can't be a 

more blatant case of violation of the rule of 

law... (Interruptions) 

THE DEPUTY CHAIRMAN: Let me call 

Mr. Upendra. 

SHRI S. JAIPAL REDDY: The Home 

Minister comes forward merely xvith a 

message from the Uttar Pradesh Government. 

But what 's tne action of the Central     

Government? 

 

[The Deputy  Chairman] 

SHRI S. JAIPAL REDDY: I have been 

identified by the Deputy Chairman. .  .. 

(Interruptions) .. 

SHRI S. JAIPAL REDDY: Madam, we are 

surprised and pained by the laconic and 

enigmatic piece of infor-tion that the Home 

Minister just now gave to this House. We are 

puzzled by the conduct.... (Interruptions) .... 
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Does the Central Government have an 

approach in the matter at all? If so, what is the 

approach? If the Government is following a 

policy of drifit, what is the policy? ... (Inter-

ruptions)... 

THE DEPUTY CHAIRMAN; Just a 

mutate... (Interruptions) ...Let Mr. Upendra 

speak. He has sent me not before anybody got 

up. Let us, in a peaceful atmosphere, ask the 

Home Minister.... 

SHRI YASHWANT SINHA: How can 

there be a peaceful atmosphere? 

THE DEPUTY     CHAIRMAN:      At least  

the   questions  should be  asked in a  peaceful 

atmosphere.   Your agitation is not going  to 

help him... ... (Interruptions)... 

 

SHRI YASHWANT SINHA: I want 

to make it        clear that—I 

behave responsibility—if the Government 

does not act, it is in for a great deal of trouble 

in the House. 

THE DEPUTY CHAIRMAN: Mr. 

Upendra, will you please be brief? 

SHRI P. UPENDRA (Andhra Pradesh) : I 

will be brief. The hon. Home Minister 

conveyed the response of the Uttar Pradesh 

Government. The State Government says that 

it has to -say that—they will abide the Court's 

decision . They cannot * say that they will not 

obey. The crux of  the problem is, as my 

colleagues pointed out, what the Uttar 

Pradesh Government is going to do with the 

Vishwa Hindu Parishad which is now involv-

ed withe the work. Has he got an assurance 

that the State Government will deal with them 

also and does this assurance cover their 

activities also? 

SHRI SURESH KALMADI; The Uttar 

Pradesh Government has sent a fax message. 

I ■ expect that the Uttar Pradesh Government 

must have sent this sessage to the D.G. there 

and     the  local  authorities   there. 

THE DEPUTY CHAIRMAN; To the 

Hone Minister. 

SHRI SURESH KALMADI: I have always 

been telling my BJP friends that they are all 

playing with fire. Now I know that the writ of 

the BJP's Uttar Pradesh Government doesn't 

run in Ayodhya. I have been saying this in 

Parliament that their vote politics is one day 

going to get them into trouble. The Vishwa 

Hindu Parishad and the Bajrand Dal are not 

going to respond to the appeal of the BJP's 

Uttar Pradesh Government and this is exactly 

what is going to happen They have given 

instructions. But the Vishwa Hindu Parishad 

and the Bajrang Dal are not listening to them. 

They are going ahead. There is a big problem. 

I have always stated that there is no free 

access in Ayodhya.   Nobody    can    go to 

Ayo- 
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[Shri Suresh Kalmadi] ihya.      The police  

there are  all by-tanders.       They     can   just  

sit   and lch.    They    have  no  orders to  in-

>ne   and  they      cannot  intervene ;.e      that 

place      is run by the ■ Hindu Parishad and 

the Baj-»1.      The     writ  of the Uttar 

Government    does it there ow the Uttar 

Pradesh Govern-.s exposed.      They cannot 

do a J, there even if they want to do. ave gone 

to Ayodhya and I    have en what is happening 

there.      The police can't do a thing there. A 

very, very      strange  situation     has  arisen 

where a particular part of the country is taken 

over by those people and no amount of 

persuasion even by the BJP will help.   You 

will have to repay for your sins.      What you 

have done is you have passioned the com-

munal  feelings in  the country.   Now you 

can't do a thing about it. I want the      

Government of India     to  take stern action 

before this island of passion  embraces   the   

whole   country. I think that very tough action 

must be taken by the Government of    India. 

SHRI     DIPEN  GHOSH;       Madam 

Deputy Chairman. .. 

THE  DEPUTY   CHAIRMAN:     Will 

you   please  be  extremely  brief? 

SHRI DIPEN GHOSH: The Home Minister 

had written a letter to the Chief Minister of 

Uttar Pradesh and the Chief Minister of Uttar 

Pardesh has replied that the District Magis-

■ate of Faizabad has been advised to iforce 

the High Court order. We are not prepared to 

listen to this statement. For the last three or 

four days the Home Minister has been making 

this statement and has been saying all the days 

that the High Cour order has to be enforced 

and that the Supreme Court order has to be 

enforced. Yet the order has not been enforced. 

The fact is even though a letter had been 

written by him and even though the Chief 

Minister has replied^ the fact is that the Court 

order has not been enfor- 

ced and the Home Minister knows it. He has 

got his own agencies. Even though he does not 

believe in or does not rely on the newspaper 

reports, he knows it because he has got his own 

agencies. He knows that the High Court order 

has not been enforced. So, my specific question 

is this: What action is the'Central Government 

going to take to see that the High Court.order is 

enforced there? Madam, this is an affront . to 

the Constitution and it is an affront to the 

judiciary. Yesterday, the Supreme Court Bench 

was hearing this case and the case was going on 

and the Counsel for the UP Government had 

replied, as reported in the Preis, that they could 

not submit the affidavit because they could not 

approach the area, the UP Government officials 

could not approach the area, because so many 

people were organising the work there. Then 

how do you believe that the Collector will be in 

a position to enforce that order? So, it is time 

for the Centre to act. If you don't act, our 

apprehension is that you are hand in glove with 

the BJP and we will prove it. The more you 

cause delay in the matter,' the more you will be 

proving that: you are hand and glove with the , 

BJP   Government  of U.P.. 

THE DEPUTY CHAIRMAN;     That" is  

all.  Mr.   Ghosh.   That is enough. 

SHRI DIPEN GHOSH: So, once and  for  

all,  they should  act. 

THE DEPUTY CHAIRMAN; Yes, Mr. 

Ahluwalia. Will you be extremely  brief,   at  

least  today? 

 

Yes. Madam. 
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THE DEPUTY CHAIRMAN: Yes, Mr.   

Subramanian Swamy. 

SHRI SUBRAMANIAN SWAMY: 

Madam, we do not not know whether the 

Home Minister has sent a D.O. letter or an 

ordinary telex which always malfunctions, as 

we know from the past, or whether he has sent 

instructions under article 256 or 356. 

Madam, now the question is that it is well-

established ;as my friend, Mr. Ahluwalia has 

just pointed out, that the writ of the Uttar 

Pradesh Government does not run there, the 

writ of the BJP also does not run there. The 

BJP Member of Parliament, Ms Uma Bharati 

herself was turned out from the premises 

there. The dispuoted area has been banded 

over to a Trust which is dominated by the 

VHP people. And the VHP supremo, Mr. 

Singhal already declared that he will not listen 

to any court order and that the construction 

will continue. It is there in all the newspapers 

of today. Therefore, they must not wait for any 

more telexes and photostat copies, and they 

should now dismiss the U.P-Government, 

despatch the Army to Ayodhya, declare VHP 

as a terrorist organisation, and arrest all of 

them under the National Security Act. 
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THE DEPUTY CHAIHMAN: Now, Mr. 

Topden. He never speaks. I do not know 

what his problem is. 

SHRI KARMA TOPDEN (Sikkim): 

Madam Deputy Chairperson, I want to draw 

the attention of the House to the double 

standards being used by the Central 

Government in dealing with a small and 

helpless State and a big and powerful State 

(Interruptions) . This is connected. (In-

terruptions). Madam, this is connected. In 

Sikkim, we have a Monastery there where the 

Central Government, in violation of the 

Constitution of India and in utter disregard of 

the State Government, moved the Army. 

(Interruptions,) Here, we have a demand of 

all the political parties... 

SHRI  S.   S.   AHLUWALIA:      We are 

talking of Ayodhya. 

SHRI DIPEN GHOSH; He is drawing  a  

parallel...    (Interruptions) 

SHRI KARMA TOPDEN: In ' the 

discussion that is taking place just now, a 

demand is being made by all the political 

parties} all the leaders except the BJP for 

some action on the part of the Central 

Government, there is a reluctance. On the 

other side, when there was no reason for the 

Central Government to intervene, they 

intervened. This shows...    (Inteniwptions) 

THE  DEPUTY   CHAIRMAN: I 

think,   we   have   had  enough   discussion. 

 

†[] Transliteration in Arabic Script. 
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I will call you. Let me run the House 

properly. When I promise to call you,      I      

will      call. 

 †[]Transliteration   in   Arabic   Script. 
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†[]Transliteration  in   Arabic   Script, 

SHRI V. NARAYANASAMY (Pondi-

cherry): Madam please allow me. ... 

(Interruptions) ... 

THE DEPUTY CHAIRMAN: I have called 

Mr. Gujral. Of course, everybody wants to say 

something or the other. I know the issue is 

agitating the minds of the. hon. Members. I 

have identified Mr. Gujral. I will call you. Let 

me try to regulate it. We are not having Special 

Mentions because of this issue which is 

agitating the minds of everybody. Otherwise, 

we would have preferred to have Special 

Mentions. Now, Mr. Gujral please. 

 

SHRI INDER KUMAR GUJRAL (Bihar): 

Madam Deputy Chairman, I would like to ask 

the hon. Home Minister,- through you; does he 

or does he not believe that a situation. has now 

been reached which is beyond the controversy 

of temple and masjid? The question, today, is 

whether, in this country, law and order and the 

Constitution should 'be up held or not. This is 

the issue. Therefore, the Home Minister is 

bound to tell us. How does he propose to de-

fend the Constitution? How does he propose to 

defend the rule of law? 
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[Shri Inder Kumar Gujral] Some days ago, on 

an earlier occasion, I was gratified to hear 

from my friends in the BJP that they were go-

ing to respect the court's verdict, even in the 

final stage. If, even in the final stage, they 

were going to obey the court's verdict, but the 

interim order they are defying, or, getting it 

defied by the agencies like the Vishwa Hindu 

Parishad, what do we do? When I say 'we', I 

mean the Government of India. May I ask, is 

the Government of India still believing that 

passivity will help? Is it still believing that 

law and order will automatically be complied 

with just by sending letters? Does not the 

Home Minister believe that something more 

purposeful, something more courageous, 

something more definite, is required to be 

done?       (Interruptions) 

THE DEPUTY CHAIRMAN; Mr. Afzal, 

please sit down. I will call you. I promise. 

When I promise, I will. If I don't promise, I 

don't. Once I give a word, I do! Now Mr. 

Narayanasamy. 

SHRI      V. NARAYANASAMY: 

Madam Deputy Chairman, apart from .the 

Allahabad High Court's directive, the Supreme 

Court has also said in categorical terms that 

there should not be any permanent 

construction in the disputed area. This was 

reiterated by the Supreme Court yesterday. In 

spite of it, the hon. Home Minister says that 

he wrote to the Chief Minister of U.P.,. that 

the .Chief Minister responded, and that the 

Chief Minister has said that he has instructed 

the officials to stop the construction work. My 

information is, yesterday, they stopped the 

work for some time and, thereafter, they 

started the construction work. This Is the 

information I have received. It is a clear case 

of violation of the court's directive. The -State 

Government has failed to act. I say.with full 

authority, in this House, I say with full 

responsibility, that the State Government is 

hand-in-glove with the Vishwa Hindu 

Parishad and- the Bajrang Dal. 

They are allowing the construction 

to go on. They do not want the Central 

Government to take immediate steps. On the 

one hand, they say that they are going to 

implement the orders and on the other they are 

going ahead with the construction work. 

Simply to say that the Chief Minister of Uttar 

Pradesh has written to us that they will abide 

by the court orders, is not going to serve any 

purpose. Already the hon. Home Minister has 

written to- the Chief Minister, but the 

construction work is still going on. I would, 

therefore, like to know from the hon. Home 

Minister what the Central Government is 

going to do under the circumstances. All the 

hon. Members are agitated over the fact, that 

the construction work is still going on en the 

disputed area. Therefore, I want to know what 

the Central Government is going to do about 

this. 

THE DEPUTY CHAIRMAN: Now I 

think it is over. Every Member is 

making the same point. There is 

nothing new. (Interruptions). If the 

names are given like this ________  

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL: I have something else to 

say. 
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†[] Transliteration, in Arabic Script. *Not recorded. 
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SHRI GURUDAS     DAS     GUPTA (West 

Bengal): Madam, most respectfully I submit 

that this is not the way we should approach the 

problem.... (Interruptions) ... 

THE DEPUTY CHAIRMAN: This is not 

the way, Mr. Afzal. I permitted you and that is 

enough. Now, Mr. Swaminathan... 

(Interruptions)... 

SHRI GURUDAS DAS GUPTA: We are 

facing the question of defending our future, we 

are facing the question of defending our 

Constitution. This is not the way to face this 

issue, this is not the way of looking  at     

things... (Interruptions). 

THE DEPUTY CHAIRMAN: Mr. Afzal, 

that is enough... (Interruptions)... Please, Mr. 

Afzal. Yes, Mr. Swaminathan. 

SHRI GURUDAS DAS GUPTA: I appeal 

to you, Madam... (Interruptions) ... 

THE DEPUTY CHAIRMAN: I have  asked  

Mr.   Swaminathan. 

SHRI G. SWAMINATHAN (Tamil Nadu): 

Madam, on behalf of my party... 

(Interrtiptions) ... 

THE DEPUTY CHAIRMAN: I allowed 

you, please. I am not allowing anymore. I gave 

you enough time and that is enough. Please... 

...(Interruptions)... Enough is enough.   Yes, 

Mr. Swaminathan, 

SHRI G. SWAMINATHAN: Madam, on   

behalf  of  the  party to  which   I belong, the 

AIADMK, I want to convey   to   the     hon.  

Home     Minister. ... (Interruptions) . .. 

SHRI B. V. ABDULLA KOYA: (Kerala): 

Madam, I want to express my feelings. When 

something like i this is going on in the House, 

on an important matter of life and death of some 

people, you will have to allow feeble voices also 

here... 

        THE  DEPUTY   CHAIRMAN:   I  am 

allowing you. 

SHRI B. V. ABDULLA    KOYA: . . 

once in a year or once in a session. 

\        THE DEPUTY  CHAIRMAN:    I am 

allowing you. 

SHRI B.   V.     ABDULLA    KOYA:  

From where have we to express ou opinion?   

Only in this House of Par- iament.    We are  

representatives    of some people.  There are 

small, poor people with feeble voices and 

we are not allowed even at a time 

like this. 

THE DEPUTY CHAIRMAN: Please, ;    

you are allowed.      I was asking the hon. 

Mem er to sit down So that you could 

speak.  Mr.  Swaminathan, just, please... 

(Interruptions) ... 

 

 

SHRI B.  V.     ABDULLA    KOYA: 

Madam, mine will not be a big speechor  

anything like    that.      I am only Expressing     

myself just to be heard  by you. 

Madam, when we  were fighting in     the 

Panchayat elections, some people     were asked,  

"why can't you go and fight there in Pakistan?" 

We want to work here   we want to live here and      

we want to die  here—and die      for      this 

country—and we are to be allowed to die for this 

country.    Our own kith and kin,    our   own   

sons   and 
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dawghers, were sent to the war front " to fight 

against the enemies of India. For example, I 

might tell you that my own second son was 

studying in the college during our war with 

Pakistan. Even though I am a member of the 

Muslim League, I had sent my son to fight for 

India against Pakistan and against China. We 

want to show our patriotism but you are not 

allowing us to show our patriotism. Why are 

you also not allowing us? 

s.. (Interruptions)... 

THE DEPUTY CHAIRMAN: I am allowing 

you. Why are you making  an  allegation 

aaginst  me? 

SHRI B. V. ABDULLA KOYA: No, no, I 

am only expressing my feelings. You did 

allow me. I very seldom  speak,  you  know. 

THE DEPUTY CHAIRMAN: I am making 

everybody keep quiet so that you are  allowed 

very much. 

SHRI B. V. ABDULLA KOYA: Therefore, 

Madam, while expressing my opinion I am 

appealing to Mr. Chavan that this is the time 

to save us, our properties and lives in India. 

We cannot go to Pakistan, Iran or anywhere. 

We are here, we have to be here and we have 

to die here.      Thank you very much. 

SHRI G. SWAMINATHAN: Madam, this 

serious matter has' been discussed here for 

more than an hour. There are two parties to the 

dispute. The Government has sent a fax 

message to stop the construction, and the U.P. 

Chief Minister has alreday said that he had 

given instructions to the Magistrate. Now the 

worry of the Members is whether the 

instructions of the U.P. Chief Minister will be 

Carried out by those people and whether he 

will be able to contain those people. Now an 

assurance has to come from the BJP Members. 

The BJP Members are here. Their leader, Mr. 

Sikander Bakht, is here, and Mr. Murli 

Manohar Joshi, the President of the BJP, is 

here. I was Ioo-king     forward to them.     I 

did not 

want to  comment on  the  matter.    I was 

quietly watching it because I did not want  any  

kind of escalation   of this matter.      I was 

looking forward for a dialogue    between us, 

between the  Home   Minister and the  BJP.   I 

was looking forward for their assurance oh 

behalf of their party.   The Chief  Minister  has  

already sent      a message to the District 

Magistrate to stop the work.      I thought that 

the Leader of  he   Opposition  here    and their 

President  would come forward and give an 

assurance to   the Home Minister.      I am 

really surprised and pained, Madam, to find 

that the Members of the  BJP are  keeping 

silent. Whenever an issue     comes up, they 

speak.      They are ebullient.      They always 

speak.     They are not a group of people who 

do not speak on issues. But on this issue they 

are not speaking.      Their      silence  is  

worrying people  like     me.      I  also find that 

their President,  Shri Murli Manohar Joshi, at 

the height of tihs argument, suddenly left the 

House.     I welcome him to come to the House 

when   this debate is going on.     If the 

President of the party goes    away from     the 

House, that     would only mean that they do 

not want to  comment      on the issue, that they 

do not want      to say oh behalf of the Party 

that     the construction     will be stopped.   So,  

I have to suspect the      motive of the BJP.      I 

am very sorry to say this. I suspect whether 

they will stop the construction.      I do not    

agree with Mr.  Subramanian Swamy that 

those people are out of    control. .. Maybe, 

they   are  in       collusion   with  those people.        

They may say,  "We  will sent you a      

message, but you don't comply wih the 

message." 

SHRI GURUDAS DAS GUPTA: Their 

silence is a signal of complicity. 

SHRI G. SWAMINATHAN: Their silence 

is a signal of complicity. That is what I want 

to tell you. 

Another thing, Madam, is that I hope that 

after    my speech at least 
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[Shri G. Swaminathan] their leader will 

give an assurance to the Government. We do 

not want any kind of communal disharmony 

in this country because there will be a 

holocaust. We are really afraid that the 

construction will continue there. My esteemed 

colleague was feeling very helpless. It is the 

right of the Government to see that their 

property is protected. Their life is in danger. 

That is the feeling they are having. So, it is 

incumbent upon the Home Minister to act. 

I want to put two questions. How long is 

the Home Minister going to wait? That is the 

question we want to ask. Now he has sent the 

Fax. Most probably he wants the Fax to be 

replied. Then he has ta wait for today.      

Even if it is going to happen 

tomorrow -------I do not know on Satur- 

and Sunday we will not be meeting here and 

we will not be able to take up the matter. Most 

probably the next day we can take it up ki 

Parliament. Now Saturday and Sunday are 

intervening. Today nothing is happening. 

Tomorrow morning we may not be able to 

take up this matter with you. Are you going to 

act if they do not stop it by today? I would 

only request on behalf of the Members and 

also on behalf of ray party not to give them 

more than a day. There are Saturday and 

Sunday. H you come on Monday and then 

start with this, most probably that will again 

mean that the Government of India is not 

willing to take action. That kind of signal, I 

request the hon. Home Minister, not to give. 

The hon. Home Minister said here very 

vehemently, "We are going to protect the 

Constitution." As it has been rightly said we 

have to protect the Constitution. We have to 

implement the verdict of the Court. I would 

request them to tell us about this thing. On 

behalf of the party to which I belong, the 

AIADMK Party, I say that we want communal 

harmony in this country. We do not want any 

kind of holocaust in this country.      I request 

the Government 

of India to act. Perhaps, if the hon. Home 

Minister wants to wait tor a day, most 

probably it is right to wait for a day, but not 

more than a day can he wait for, because it is a 

very serious problem. By merely evading and 

waiting, this problem will not get salved by 

itself. 

THE DEPUTY CHAIRMAN: Rafique 

Alam Saheb. .. (Interruptions) I have 

identified Rafique Alam Saheb. 

SHRI GURUDAS DAS GUPTA: Madam, 

today is Friday. The House has to disperse for 

namaz. 

THE DEPUTY CHAIRMAN: No. For 

lunch. I adjourn the House for lunch. What 

Members do after going away from the 

House, is their responsibility.  ... 

(Interruptions) 

AN, HON. MEMBER: You need not force 

them to go for natnaz. 

THE DEPUTY CHAIHMAN; I dont 

know. That is not my duty. I adjourn the 

House for lunch. 

SHRI GURUDAS DAS GUPTA: Madam, 

the Leader of the Opposition is here. I request 

you to let the Leader of the House react, I 

request the House let us listen to him (In-

terruptions) We request the Leader of the 

Oppositon to speak. {Interruptions) 

THE DEPUTY CHAIRMAN: The Leader 

of the Opposition or the Leader of the House? 

I don't know whom you want to speak. 

(Interrup-tions)... 

SHRI S. S. AHLUWALIA: Let the Leader 

of the Opposition speak. 

SHRI GURUDAS DAS GUPTA: Let Mr. 

Sikander Bakhe Let the Leader of the Opposition 

speak. If the Leader of Oppositions does riot 

speak It can only be construed as an act of 

complicity.    (Interrup- 

THE DEPUTY CHAIRMAN:    Just a 

minute, please. I  can request the 
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Leader of the House and the Government to 

react on an issue. I have no device in my 

hand to ask the Leader of the Opposition to 

react. If he does not want to react, he does not 

want to react_   (Interruptions,) 

SHRI YASHWANT SINHA: But let the 

world take note of the fact that the BJP 

Members, including the Leader of the 

Opposition, remained absolutely quiet on this 

important issue   today,   (Interruptions) 

THE DEPUTY CHAIRMAN-. I cannot 

force anybody to react. I have got only four 

minutes left. Do you want the Home Minister 

to say somehing?  (Interruptions) 

 

SHRI S. B. CHAVAN: I quiet appreciate 

the sentiments expressed by different sections 

of the House and the anxiety... 

SHRI GURUDAS DAS GUPTA: All 

sections of the House except the BJP.   

(Interruptions) 

SHRI S. B. CHAVAN: It is very obvious. 

You do not expect me to say something 

which is very obvious. (Interruptions) 

SHRI S. MUTHU MANI (Tamil Nadu); 

The BJP is dangerous to the nation. 

SHRI S. B. CHAVAN; I can assure the 

House that we will definitely stand by the 

Constitution. There is no question of going 

back. 

SHRI   GURUDAS   DAS      GUPTA: 

How? 

THE DEPUTY CHAIRMAN: Mr. 

Gurudas Das Gupta, let him speak. Please. 

He is the Minister. He knows the device. 

SHRI S. B. CHAVAN: Mr. Gurudas 

Das Gupta and other Members spoke 

here and their counterparts in the 

Lok Sabha spoke there_ The way they 

have expressed their views compels 

me to consult them individually 

rather than take them by what they 

have said. I would not take whatever 

you have stated on the floor of the 

House, but there is no denying the 

fact____ 

SHRI S. JAIPAL REDDY: No. We protest 

against this. We stand by every word each 

one of us has said in the House. It is not fair 

on the part of the Home Minister to suggest 

that our views are different from what we are 

saying on the floor of the House. 

SHRI S_ B. CHAVAN: It is only a request 

for individuals being consulted before the 

Government makes up its mind on certain 

issues, because these are momentous issues. 

These are not ordinary things. Later on 

everybody can be very wise by saying we 

never meant this. Therefore, the best course 

will be definitely for me to try to have my 

assessment done by meeting of leaders of 

different political parties. Then, certainly the 

Government will make up its mind as 
 

† [] Transliteration in Arabic Script. 
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to on what lines we should act because things 

are becoming slowly very obvious to us. But 

there are certain formalities which we have to 

complete. When the Uttar Pradesh 

Government says that they are implementing 

the order, I cannot possibly say that their 

intention is not to implement the order I 

cannot say that. It is all right for the hon. 

Members to say that their intentions are 

different. But so far as the Government of 

India is concerned, I will have to rely on the 

report given by the State Government and till 

we get the information, we have to wait. In 

spite of the assurance given by the State 

Government, either they are totally helpless or 

they are in collusion with other parties who 

are carrying on the work. If that be the 

position, there are certain things which should 

take place so that our records are clear that we 

are not trying to take any vindictive action 

against any political party. So that is exacly 

our positon But unfortunately you are trying 

to impute motives to us as if we are colluding 

with the BJP. I can say with all the force at 

my command that there can be no question of 

collusion between the BJP and the Congress 

so long as such issues are there. These are 

major issues on which the real test is going to 

take place, whether we are going to stand by 

secularism or whether we are going away 

from it. That is the basic premise on which 

our credentials are going to be tested. Please, 

for God's sake, don't try to impute motives to 

us. When we are waiting for certain things, fit 

is not because we are trying to avoid 

responsibility. But we would like to see that 

we act in such a manner that nobody should 

point an accusing finger towards us that since 

the Government in Uttar Pradesh belonged to 

another party, we are very quick in taking 

action against them. That kind of allegation 

should not be there against us. We should 

have enough material on  our 

records to show that in spite of all the efforts, 

reasonable efforts, there has been no positive 

response. Even the court order is also being 

violated. If that be the situation, certainly. I 

can assure the House that the Government 

wil lnot release to act. 

"THE DEPUTY CHAIRMAN.- The House 

is adjourned till 2,30 P.M. for lunch. 

The House then adjourned for lunch at 

three minutes past one of the clock. 

The House reassembled after lunch at   

thirty-eight  minutes past  two  of 

the clock, [The Vice-Chairman (Shrimati 

Sushma Swaraj)  in the Chair.] 

Resolution    restarvation deaths in tribal 

areas of Tripura 

 




